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Ambika Prasad

O./V N O £ '7 /2 te <  ;§

l j" ■ l l i■iw% APPLICANT.

Union of India and Others ' SPONDENTS.
. * -Vr;

' v?A#
APPLICATION UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNAL’S ACTS, 1985,

1. PARTICULARS OF THE APPLICANTS

k "t*1 -V
rr1. Ambika Prasad

S/o  Shri Ganga Prasad Ramj,e,
Aged about years :i*'-■■£

• Token No. M E/47/60658/’ ^
R/o 530, Ki^horilal Yadav ka Bada, 
Ghamapur Chowk, Jabalpur

2. PARTICULARS OF THE RESPONDENTS

1. Union of India 3
Through it’s Secretary,
Ministry of Defence,

. New Delhi. : j

' 5 f l :" ' ■ !
2.<? Chairman/DGOF

Ordnance Factor)? Board,
10-A, Shaheed Khudi Ram Bose Marg, 
Kolkata.

3. Sr. General jtfanager,
Ordnance Factory Khamaria,
Jabalpur.

, 4. Shri Amamath
CTR/151/60869 
Ordnance Factory Khamaria,
Jabalpur |



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT
JABALPUR

G.A. NO. A M 2006 
iy Kumar | APPLICANT.

Versus.
Union of India and Others j RESPONDENTS.

APPLICATION UNDER SECTIONI19 OF THE ADMINISTRATIVE
TRIBUNAL’S ACTS, 1985.

1. PARTICULARS OF THE .APPLICANTS
■ ; ■ . - ' ' i , -
• , 1 . -  Shiv Kumar

S/o Shri Makkhan Lai 
f. . •

Aged about 53 years 
At present chargeman,
Token No. QAGE/12/69623,
R/o H. No. 106, Behind Kasturba Nagar Post Office, 
Kanchghar, Jabalpur ! y.

2. PARTICULARS OF THE RESPONDENTS

1. ' Union of India

fJThrough it’s Secretary,
Ministry of Defence,

- New Delhi. j
2. Chairman/DGOF 

Ordnance Factory Board,
10-A, Shaheed Khudi Ram Bose Marg,
Kolkata. j

3. Sr. General Manager,
Ordnance Factory Khamaria,

; Jabalpur.
• ::■) 4. Shri Uday Chand

, ^  A-3/9/60885 |
Ordnance Factory Khamaria,
Jabalpur



CENTRAL ADMINISTRATIVE T R I B U N A L ,  JABALPUR BENCH,  JABALPUR C P

. O r ig in a l  A p p l ic a t io n  No. 617 o f  2005  
O r ig in a l  A p p l ic a t io n  No. 20 o f  2006

J. »

Jabalpur#  t h i s  t-he day o f  S ep tem b er, 2006

H o n 'b le  D r . G .C . S r iv a s t a v a ,  V ic e  Chairman 
H on*ble Mr. A .K . Gaur, J u d i c i a l  Member

Ambika P rasad  ' 

S h iv  Kumar

A p p lic a n t  in  GA No. 
617 o f  2005

j . . .  A p p lic a n t  in  Oh  No.
j 20 o f  2006

(By A d vocate  -  S h r i  S .  C h ak ravorty  in  b o th  th e  QAs)

U n ion  o f  I n d ia  & O thers

V e r s u s

R esp on d en ts in  b o th  
th e  C&s

(B y A d vocate  -  S h r i  P . Shankaran in  Q& No. 6 1 7 /2 0 0 5  and 
S h r i  A .P . Khare in  Ok No. 2 0 /2 0 0 6 )

By A .K . G aur. J u d i c i a l

.0 R P B R 
(Commony

Member -

S in c e  th e  is s u e  in v o lv e d  in  b o th  tfre c a s e s  i s  common 

and th e  f a c t s  and grounds r a is e d  a r e  i d e n t i c a l ,  f o r  th e  sa k e

o f  c o n v e n ie n c e , we dec  

common o rd er .

de t h e s e  O r ig in a l  A p p l ic a t io n s  by t h i s

2 .  A p p lic a n ts  are  s e e k in g  same r e l i e f  as in  OA No.

9 7 8 /2 0 0 4  a llo w e d  b y  t h i s  T r ib u n a l in  fa v o u r  o f  S h r i  Subodh  

Kumar Karmakar v id e  o rd er  d a ted  1 6 .3 .2 0 0 5 .

3 . As a l l e g e d  in  th e  Q&s, a p p l ic a n t s  a r e  s im i l a r l y

situ ated  as Shri Subodh Kumar Karmakar, which fact is  denied

b y  r e sp o n d e n ts  in  th e rep ly ,.

4 .  In  t h e s e  c a s e s ,  th e  a p p l ic a n t s  have r e l i e d  on

judgm ent d a ted  1 6 th  March, 2005 and ha&eprayed fo r  p r o v id in g

them  th e  s im i la r  b e n e f i t  in  th e  s c a le  o f  R s . 5 0 0 0 -8 0 0 0 /-  on
/

c o m p le t io n  o f  24 year's o f  s e r v i c e  w ith  c o n s e q u e n t ia l  b e n e f i t s ,

in c lu d in g  th e  a r r e a r s o f  th e  ACP b e n e f i t  w ith: i n t e r e s t .



T h e y  have a ls o  r e l ie d  uoon the judgment passed b y  t h e  

H on'ble High Court o f  Madhya Pradesh In Hr I t  P e t i t io n  Bo.

6049/̂ 5 0 n  6 ’ 7 ‘ 2 0 0 6 '  ™ S
. t io n  has b een  f i l e d  by  

th e  ^ ^ P orx3ents c h a l le n g in g  th e  ord er  p a ssed  b y  th e  T r ib u n a l  

in  Oh No. 9 7 8 /2 0 0 4  (Subodh Kumar Karmakar V s . U nion o f  In d ia  

and o t h e r s ) .  The Hon*bl<! H igh C ourt has d is m is s e d  th e  

W rit P e t i t i o n .

5 .  i g The le a r n e d  c o u n s e l  f o r  th e  r e sp o n d e n ts  has r e l i e d  

u p o n jjSlfP ord er  p a ssed  by t h i s  T r ib u n a l in  OA N o. 462 o f  2005 

d a te d  5 th  May, 2006 (Shiinkaran M.K. V s, U nion o f  In d ia  & Or s . ) .

He fu rth er argued th a t s im ila r  orders be a ls o  passed iin the
.ii i

p r e s e n tp |^ is e s .  The le a rp ed  c o u n s e l  f o r  th e  a p p l ic a n t s  h as a l s o

advanced b y  th e  le a rn ed  c o u n s e l  fo ragreedfcfcp t h i s  argum ent

th e  respondents.

6 . We have heard

perused the p lead in gs a

the co u n se l for both the p a r t ie s  and 

nd judgments c ite d  by both th e p a r t ie s ,

7 . The T ribunal in  Cft No. 462/2005 has passed the

fo llo w in g  order s

"6. T herefore, t h is  Ok i s  d isp osed  of by
observ ing  that, u lt im a te ly  i f  respondents find  th at  
th e  apiplicant h erein  i s  s im ila r ly  s itu a te d  as th a t  
o f  Shri Subodh Kumar Karmakar and the w r it  p e t it io n  
i s  decided in  favour o f Subodh Kumar Karmakar, the  
a p p lic a n t wouJ.d a ls o  be e n t i t le d  fo r  th e same r e l i e f  
I f ,  however, respondents fin d  th a t a p p lica n t in  the  
p resen t Q& is  not s im ila r ly  s itu a te d  as th a t of S h r i ! 
Subodh Kumar Ifarmakar, th ey  s h a l l  pass a reasoned  
order ex p la in in g  the reasons why the b e n e f it  o f the  

? judgement in  the case  o f S h ri Subodh Kujnar Karamkar 
Jffcannot be extended to  the applicant.**

We fin<f*iliat s im ila r  is su e  has a lread y  been d e a lt  w ith by

t h is  T ribunal. T h erefore, the d e c is io n  so rendered in  the
| No. 462/2005  

a fo r e sa id  O rig in a l A p p lic a t io n /s h a ll  m utatis mutandis

a p p lic a b le  to  the p resen t cases as w e ll .

8 . A ccord in g ly , the O rig in a l A p p lica tio n s are d isposed

o f  w ith  the ob servation  th at u ltim a te ly  i f  respondents find  

th a t the a p p lica n ts  he.rein are s im ila r ly  s itu a te d  as th at o f



S h r i Subodh Kumar Karmakar, the a p p lica n ts  would a ls o  be

e n t i t l e d  for the same r e l i e f .  I f ,  however, respondents fin d  

th a t  a p p lica n ts  in  the presen t C&s are not s im ila r ly  s itu a te d  

as th a t of Shri Subodh Kumar Karmakar, they s h a l l  pass a

the reasons why this b e n e f it  of the  

h ri Subodh Kumar Karamkar cannot be

reasoned order ex p la in in g  

judgment in  the case  o f S

extended to  th e a p p lic a n t. No order as to  c o s t s .

9. The R e g is tr y  i s d ir ec te d  to  supply the copy o f

memo o f p a r t ie s  to  the concerned p a r tie s  w hile is su in g  the

c e r t i f i e d  co p ies  o f th is

'LhU'v'
(A.TKGaur) 
J u d ic ia l  Menfoer

order.

(Dr. G.C. S r iv a sta v a )  
V ice Chairman


